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3T / ORDER

PER S.S. VISWANETHRA RAVI, JM :

This appeal by the assessee against the order dated 30-06-2017
passed by the Commissioner of Income Tax (Appeals)-4, Pune [‘CIT(A)’] for

assessment year 2012-13.

2. We find no representation on behalf of the assessee nor any
application filed seeking adjournment. Thus, the assessee called absent
and set ex-parte. Therefore, we proceed to dispose of the appeal by hearing

the 1d. DR and perusing the material available on record.
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3. The assessee raised two grounds of appeal amongst which the only
issue is to be considered is as to whether the CIT(A) is justified in
confirming the addition made by the AO on account of repairs and
renovation expenditure towards leasehold property in the facts and

circumstances of the case.

4. Heard Id. DR and perused the material available on record. The
assessee claimed furniture and interior decoration expenses for its Bombay
Office as revenue expenditure to an extent of Rs.64,03,090/-. The AO held
there was no logic to claim revenue expenditure and the expenditure
claimed is capitalized and denied the claim of assessee on account of
revenue expenditure but however allowed depreciation @ 5%. The CIT(A)
observed that the assessee itself claimed other part of expenditure as
capital and there was no explanation by the assessee as to why the
expenditure on furniture and interior decoration is revenue in nature and
confirmed the order of AO. The assessee contended before the AO that an
amount of Rs.64,03,090/- is claimed as revenue expenses out of total
expenditure of Rs.1,18,60,851/-. Further, it was also contended the
expenditure to some extent was capitalized. We note that the assessee’s
only contention is that the interior decoration expenses in its Bombay
Office cannot be removed from lease premises and sought to be claimed as
revenue expenses. We find no merit in the contentions as made by the
assessee before the AO and CIT(A) that in view of the settled position that
the expenditure incurred on rented premises cannot be treated as revenue
in terms of provisions of Explanation 1 to section 32 of the Act. The AO by
treating the said expenses as capital in nature and allowed depreciation
also. Further, we note that the assessee contended through grounds
raised before us that the CIT(A) without appreciating the repairs and

renovation expenses confirmed the order of AO. We find that the said
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contention is contrary to the explanation offered to AO in the assessment
proceedings which is at Page No. 3 of the assessment order that the
assessee incurred expenses to an extent of Rs.64,03,090/- in terms of
addition to its Bombay Office in respect of furniture and interior
decoration. Therefore, following the legal position that the expenditure
incurred on rented premises in terms of furniture and interior decoration
repairs and renovation cannot be treated as revenue. Thus, we find no
infirmity in the order of CIT(A) and it is justified. Thus, the ground Nos. 1

and 2 raised by the assessee are dismissed.

S. In the result, the appeal of assessee is dismissed.

Order pronounced in the open court on 10th March, 2022.
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